I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

IANO 8 in CVIL APPEAL NO. 4253 of 2009

OL & NATURAL GAS COM SSION OF INDIA .. ... APPELLANT

VERSUS

MUNI CI PAL CORPORATI ON OF
GREATER BOWBAY & ORS. ..., RESPONDENTS

ORDER

A cheque for an anount of - 1,71, 536/- has been
handed over to the respondents by the |earned counse
today in Court. Learned counsel for the respondents
states that this would satisfy the claim No further
orders are necessary.

Application is disposed of, accordingly.

[ HARJI TSI NGH BEDI ]

[ CHANDRAMVAULI KR. PRASAD]

NEW DELHI
APRI L 04, 2011.



